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IN THE CEiqrRx ADZ'IINISTRATIVE TRIBujjj, H DEk1 
fl BENCH AT HYDEPABAD 

P.A.NO. 5'q 

1tween: 
	 Date of Order: 6/7-93 

S 

Divisional F.3ilway Mnage, (D3) 
South central Railway, Secunderabad, 

Perninont TTay Inrtrctor (con) 
S.C.Rly, Secunderaba-d. 
chiefi Signal Inspector, 
Signal & Telecozrniuriicauon Lepartrnent, 
S.C.Rly, Secunderabad. 

Applicants. 

and 

 
Presiding Officer, Labour Court, 
Natayanagtj., A .P.Hyderabad. 

Respondents. 

P•r the ApplicantsL Mr.N.I:.Devraj, SC for Plys. 

For the Respondents: 

CXPAMs 
THE HON'BLE MII.JUSTICE V.NEELArRI FAQ VICE CHAIRMAN 

AND 
THE H0NrBLE MR.P.T.TIRWENGADZ 	DIEI'IBER(ADN1q) 

The Tribunal made the folladng Order.- 

Admit. The operation of the order dated 11-3-92 

in C.N.P.No. 220 /8Js suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

F 

To 
The Divisional Railway Manager (B.G) S.C.Rly, Secunderabad. 
The Permanent way Inspector (con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Telecorimunication 
Department, S.C.PJy, Secunderabad. 

The Presiding Officer, Labour court, Narayanaguda, Hyderabad. 
One copy to 14r.N.R.Devraj, Sc for Elys. CAT.HycI. 
One copy toMr. - 	-. 	- 
One spare copy. 
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C 
TYPED BY 	 COt'flRED BY 

CFEC}D BY 	 APPROVED BY 

IN Ti-rE CENTRAl. kD:crNIsTATIvE T!IBUNAIJ 
HYDERABAD BENCH AT HYDERABAD 

THE HON'BLE Mfl.aUSTICE V.NEELADRI RAO 
VICE CFIZIRMAN 

THE HON'BLE JD .B.GORTY ; MEMBER(AD) 

THE HON' BLE 	.CHANDRASEIcJ-&R RE]DLEY 
 NEMBER(J) 

AND 

THE HON'BLE MR.P.T.TIRUVENGADIJvI :M(A) 

Dated :c, -i -1993 

0 RDER/flntvTr 

M.A /fl.L./ CA. No. 

T.A.No. 	 (w.p. 

Adthitted and Interim directions 
issued 

pvrn 
/ 

All Le e d 

DlS4Sed of with directions 

Disriflissed 

Dismfissed as withdrawn 

Dismkssed for default. t\ 

Rej4tedJ Ordered 

No order as to costs. 
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